
CENTRAL ADMINISTRATIVE TR1BUN 
,•'; 	 GtThVAHATIBENCH 

• 	 _________ 

(DESTRUCTION OF RCORD RULES, 1990) 
0 	 0 

IND 	
ANO/c . 

F•F'I .SPI No.. I 	. ••••. - 

!fudgrrieri t/Orcler 	...... 	 0 . • ......•••••• 

3 Judgment & Order dtd 	Received from H.C/Suprexne Court 

4 0 A 	 Pg. ( 	. ...to4..... 

5 E I/ riI P 	 • 	. Pg q. • . . . . . . . . . .to. 	. 

6 lTjj.? _2-(i  9 	 Pg /. . 	.... .... toJ.'.... 

\< I._.-:. 	.................... . • ........................ . .... . . i:g........ 0...,0..60....to..?6 ......4....... 
0 

8 Rejoinder 	 Pg 	. 	to 

9 	Reply 	. 	. 	 Pg .... 6 ........ . i .... to.... 

10 Any other Papers 	 Pg 	. . . ...to. 

11 Memo of Appearance 	 . . 	. 	.•, ............, . 

12 Additional Affidavit 

13 Written Arguments 	 . . . . . 	.... . 

14 Amendement Reply by Respoidents, .•"\ •• 

15 Amendment Reply filed by the Applicant 	 .. . 

16 Counter Reply 

0 	

0 

SECTION OFFcER Jud1.) 

( 



4 

--- S  
• 	 NTRgroNINIsTr.ATIvE TRIJUNAL 	 . 

• 	 GUWAHATI WENCH &: GUwAHATI —5 

ORIGIONAL APPLICATION NO. 	 Z______________ 

MISC PETITION NO, 	 . 

RE]IEW APPLICATION NO 	 -_(o.A.No. 

CONT PETITION NO0 	_ (UoAoNO0 

,4ci:eJ L/ 	'Uiflt&.i 3'~ibii 2 	 A PP LI CA NT(S) 

'JERSUS 
fl 

ESPONOENT(S) 

- 	 £ D U-1L4 	 for the 

App1iont. 

.
. 	 Advoc3te for t 

ilGSpOfl 3flLS 

Office Note . 	 Cou:t 	UrWers 
• 	 5  

-5----_ - 	- .•-1--.--.-- 
1 I 

•----------- 
5.-.-- ----.---•- -•-----------. -.----•.-----5 

..........
. 5 

 

_-•.-_•-.-------.--_-•-_- 

16-1-95 	' 	 Mr.S.Dutta for the applicnt' 
tMr.A.K.houdhury Addl..G.S.G. seeks 

&pr!taAvt 
: 

to appeèr f or the respondents on 
:njce. Prima fade in view ofthe  

0,j. 1t9 ij)!' j. decision of the Principal Bench of 

• 	,j 

e 	fJO tJC 	27(7 
ICentral Administrative Tribunal 

. 	I 

- 

t 

referred to in Annexure 5, the respon-
. 	 dents ought to have replied 	the 	A. 

representation of the appli,t's 

dated 16-5.-94 (Annexure 5)• TiTe 04 
tj 	j ,0_j-0/,a 	.j questjCidecided by the Tribunal 

S 	
U ordinarily similarly situated persons 

b- . 
not tobe 	-1ven to file separate 

• 
fr: 	1tigation, 	granted to the 

j1ji 	,2 
• 

, 1 	applicant's to join in this single 

•rV(h' 	, application as prayed in para 6 of the 
D•piaty Rq1sre? (0) . application. 

iUtT1 AdMISIStrAtive Trbsu 1  Fnce issue notice before admi- 
Guwahad 	zicj 
yVI1t •tSSlOfl to the respondents. Returnable 

______ 
iOfl 13..2....95, as-together the respondents 

• are inclined to extend the 	it óf •benef 
(1Vi 

• the aforesaid decis1onto the appli- 

cant's and if not to shoe: cause as 
to Why the application may not be 

151yed admitted. Notice beectly  to the 

• :respondents. No interim relief at thi 

contd/- 
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O.A. 9/95 

OFCE NOTE 	
COT ORDER S 

161.95 	stageat prayer will be considere 
- 	 after the respondents are served. 

The applicant's advocate to take 

j early steps for service. 
J. 	 Adjourned to 13-2-95. 

- 	 VjceChajr•man 

1 	. 	 lm 	-. 	 mber 
4 	. 

- -- - 	14495 	 None for the applicant. W.A.K. 
AI.W4I 	

. 	 'Choudhury Addl,C.G.S,C, for the 
- - 	 : respondents The formal Service of 

on all the respondents is 
-- 	 ._:- •- -: 	

awaIted. 
- 	 -- 	- 

' 	
Adjou±ned to 8- 3 9,~ for admissic 

-- 	

•1. - 	- 	- 	- 	 - - 	
- 	 Vice-thajrrnn 

- 	 --- 	- 

- 	' 	-- 	-- 	-- 	- 	 rner 

OL  LQ 	1-• 	 -. 	I 

	

1 	
.•- 	 Leave note of Pir S,Outta fn- 

--\.L C 	 app1ican. 

e' 	 11r 1.K.ChoudhLry,Addl.C.G.5.0 

fdr the respondents. 

Adjourned to 3.1.95. 

Jice—Crnan 

I 	 Nember 
1' 	 I 

24MS 
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O.A. 9/95 

• Mr S.Djtta for the applicant. 

Mr A.K .Choudhury,Add 1 .C.S .0 for 

the respondents. 
No show cause reply has been filed 

so far. Application adfnitted. Issue 

notice to the respondents. 8 weeks for 

written statement. 

Mjourned to 3.7.95 for orders. 

Liberty to apply for early hearing 

after 3.7.95, 

28 • 4 • 95 

/V4L— tJR  
A/ 	3fr3 

Vic e-Chairman 

MeM49,:'1— 
,va 	4- 4_%___ 	, 

,o (

pg  

17- 
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O.A,. 9/95 

3-7-95 	 say that you have not given..any 

pvious reference of the Govern--s 

ment of India. Without the pr'eviow 
reference, it has not bEen 16ssib1 

• 	' 	to ascertain as to which Division 
of this Ministry or any other 

Ministry/Department of the Governs 

mept of India is really concerned 
with. i this case. It is therefore 

• requested that you may please send 

brief details of the case and also 
send us the previous references, 

• if any from the Government of IndL 
in order to enable us to take app-

ropriate action on your reference. 
Your letter(in original) isretur-
ned herewith." 

• 	(The subject mentioned, at the top f the 

above contents Is OgA. 9(1995/203/91dated 
12-5-95 -AK,Jain & Ors.Vs Union of India 
& Ors). The tenor of the letter unmistaka-
bly indicates that despite the Director 
(Judicial) having referred to the O.A.  
as the subject in connection of which the 
letter is written has treated the procee 

ding as if it were a departmental subject 
unmindful of the f'act that it is a judicia. 
proceeding in which any previous reference 

of the Government of India is not contem-

plated nor can be expected to be referred 
to by the Tribunal i being a judicial 
forum. The Central Administrative Tribunal 
is a judicial body and it is unfortunate 
that the Director (Judicial) has treated 
it as a department of the Government of 
India. The earlier letter referring to the 
provisions of Civil procedure Codet also 
shows that the existence of the Central 
AdministratIve Tribunal(Procedure rules) 
1987 has 	been forgotten. The manner in 
which the the Director (Judicial) has - 
addressed the correspondence. to the Tribune 

as if he was corresponding onadepartment 
subject in relation to a judicial procee- 

• 	 contd/ 

S 
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OA.9/95. 	 - 

3-7.95 	Mr.S.aitta for the app LLcant 

NxA.KChoudhury AddLC.c SC 	for 
the respondents e  

Wr,Swarj Das, ASI(M) G.C. CRPF is 
present 

As a last opportunity the respondents 
• 	 .• are ganted time till 16-895 to file. thei 

counter if any 	It may be rnent]onecj that 
.1. 	 . 

. 	 althoug.h this -is 'an: O.A. of the year 1995 
• 	 :: . 	 ' 	 '. . 	

. 	
but -looking to the 	átur 	of the c1airnwe .. 	. 	 . 

: 

-1 
. 	 . 	 . 	 hV 	expedited' 'the hearing and we were 

expecting the reply by this time. In fact 
wewaed to diposeof the matter' at 

• 	 •• •- .admisjon stage, itself, However in th 

absence of any response to show caus 

j notice we had to admit the appiicatjsn. It 
is now made clear to Mr,Swaraj Des that if 
n or bdoe 16-8-95 the counter would. no 

- - be filed we may proceed to dispose o? the 

matter without waiting for the counter. 

The Ministry of Home Affairs Goern- 

ment of India is respondent NO,1 to the O.A. 
•The'notjce before admission .aS issud to- 
the said respondent on 24-1-95, The Direc- 
tor (Judicial) of ,  the MiniStry addressed 
a letter to the 	epty Registrar of this 	- 

Tribunal dated 1-3-95 acknvledging 	he 
receipt of the notice but complaining that 

the copy of the O.A.was not received along- 

with it and there was no compliance with 

rule 2 of order 5 GPC, However the Registry 
of the Tribnal reported thaw the cofly was 
sent alongwith the not Lce, A fresh ndtice 

was issued on 12-5-95 and it was stated 

thereinthat the coiy of the O.A. was already 
sent on 24-1-95. Thereafter 	letter is 
reived from the Dlrector(Judicial) 
Shri M.Lapta dated 26-5-95 addresse 	to -' 	- 	 • 	 - 	 • 	

. •• 	- 	 • 	 •thisTrjbuna1,, We are surprised toed 

that letter. It is stated, after acknbwled- 

girig the notice dated 12-5-95, t us: 
• 	 •' 	 ' 	 • . 	 -• .. 	 •. . .- 	 • 	 •. 	"I 	am 	directed t-.o refer to 	yur 

• 	 - 	 -' 	 - 	 . •• 	• 	

•. 	letter No.dated l2thMay1995 on 
• 	 - 	 •, 	 • 	 . 	 • . 	 - 	

• 	 • 	 .. 	 . 	
• the 	ubjet mentioned 	àbove and- to 

critd/- 
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• 	 O.A.9/95 

3-7-95 	ding i.e-pending before the Tribunal 
amounts to gross breach of propriety. Any 

request to the Tribunal in a judicial 
proceeding has to be made by way of an 
application oral or written. The Director.  
(Judicial) has also failed to remember that 

• ' 	 there are Standing Central Government 
counsel authorised to appear and attend 
to judicial proceedings in this Tribunal 
on behalf of Government of India. Mr.A.K. 

Choudhury, learned Addl.C.G.S.C. having 
entered his apperance has been represen-

ting the Government of India. It' was 
therefore necessary for the Director to A 

have sent his instructions to the counsel 
and to have requested him to seek direc-

tions from the Tribunal if he had not 
received the copy of the OA.. It is 

roped that hereafter the propriety and 

decorum of the judicial proceeding and the 
judicial forum will be observed and any 

• 	 - 	 request required to be 5made will be made 
through the counsel and not by way of 

correspondence addressed to the Tribunal. 
It was only because of anxiety to see that 

• 	
the respondents could be heard in the 

matter that administratively the two 
letters w---a-e replied. However, it is made 
clear that hereafter no such direct corres- 

	

• 	 pondence will be. replied and unless any • 
request is made through the counsel' and 

• 	• 	• 	• 	 in a proper manner it will not t3 @ enter-. 
tamed, The purpose jot in providing 
Standing counsel torepresent the Central 

• 	• 	 Goyernment and its departments cannot be 
• 	 • 	 S 	

: 	
'allowed to be frustrated in this Eanner 
unless the concerned authority .a'j chooses 
to appear in person. That is the elementary 
rule. 

contd/- 

4 
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0 A 9/95 

3-7-95 A copy of this order be sent 

to the Diredtor (Judicial) the Ministr 

of Hane Affairs, Government of India. 

Copy of the order to be furnished to 

Mr.S.Ali $enior Central Government 

Standing eounsel as well as Mr.AK. 
Choudhury, learned Mdl.C.G,SC. who 

appears for' the respondents in the 
instant case. 

Adjourned to 15-8-1995, 

Vic e-Chairman 

4J ,--  
h1ember 

—7 

9 	-- d- 
CA- 

9 

• .1 

16.8.95 Mr S.Outta for the applicant. 

Mr A.K.Choudhury,ddl.C.C,S.0 for 

the respondents. 

fir Choudhury wants further time 

to file reply. fir Outta is right in 

submitting that the respondents shoUld 

be anxious to file the reply early. 

Consideringthe nature of question raised 
and as it appears that t.here was *ei 
SLP on the point filed in the Supreme 
Court in another case We grant two weeks 
time from today to file the written 
statement. This shouid be treated as 

final adjournment for that purpose. 

To be placed for orders for fixing date 
of hearing on 6.9.1995. 

Member 	 Vice—Chairman 

81 pg 

-/ 



I 

k 

4 
, 

A,CVC~ 

OFFICE NOTE 	flate 	. . 
	 COURT 1 S PEER 

	

V ..VV 	 V.V.V*V 	 V._ 	 •. 

I. .. 	 . 

	

6.9.95 	Mr S.,Duttà seeks time to Pile rejoin-' 

der. adjourned to 30.10.199for orders 
'Y•. LJ._ -J 1f& d - '9- 	with liberty to Pile rejoinder. Mr A.K. 

Choudhury,Addl,,C.C.S.0 for the responden'€s 

present. 
S 	 S.  

Member 	 Vice-Chairran 

V 	
_2-  

• 	 tI 	/ 4 	.; / 	 V 

S . 	 V  

S 	

S 	 V 

	

13-396 	lUst for hearing on 14-5-96, 

	

Meznber 	V  
liii 	 S 	 V  

lie 

ç4 	L 	
V 	

V V 

	

145s.6 	Learned counsel Mr.K.K.Dey for 

V 	
V 	 Mr.s.Dutta for the applicant. V 	

V 

	

V 

• 	 List for hearing on 10-6-96. / 	V V 

V 	

V 

• 	 V V 

	 • 	 V 	
Member 

V 	

• 	 V 

S 	
•• 	

• 	 V 



0 O.A. No. 9 of 1995 

OFFICE NOTE 	Date 	 CQJRT'S CfEER 

1O.6.96. 	Mr.. S. 	ttafortheppliants. 

	

. 	Mr. A.KChoudhury, Addi'. C.G.S.Q. or the 

- 	 r'espondents. 

Hearing concluded. Judgement delivered in 

the open court. The application is a1lod. 

p in terms' of th6 diections give 	th& 

,ordér. No order as. to osts.'yide Judgmet' 

.kept:.in separate sheets. 

Memb ' 	 Member (A) 

trd 

H 

• 	 • 	

. 

• 	 • 	 1 

I 	 I I 

j -_ 	- 

1. 
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• 	 CENTRAL AD MIN ISTRAT T'E TR IBUNAL 
• 	 GUHAT I BENCH : GU*JAHAT I5 	 \ 

• 	 0.A. No. 9 of 1995 

D;ate of decision 10.6.96 

Shri Ajit Kumar Jain & 22 °• 	
PETIONER(S) 

ADVOCATE FOR THE 

PETIONER(S) 

VEF(SUS 

I 

• 	 Unionof Idia&Ors. 	 RESPONDENT(S) 

o..s.c. 	 ADVOCATE FOR THE 

RESPONDENT(S 

THE HOfBLE 	 SHRI G.L.SANGLYINE, MEMBER (A). 

THE HOV31-E 	SHRI D.C.VERMA, MEMBER (j). 

I. VThether Reporters of local papers may be allowed 
to see the Judgement? 	 st-O 

• 	2. To be referred to the Reporter or not? 	'A'0  

Whether their Lordships wish to see the fair 
copy of the Judgement? 

Whether the JUdgement is to be circulated to 
the other Benches? 

• Judgement delivered by HorYble Member (A). 

	

• 	
• 
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CENTRAL ADMINISTRATIVE TRIBUNAL 	 V 
GUWAHATI BENCH 

Original Application No. 9 of 1995. 

Date of decision : This thelOthcay of June, 1996. 

;Hon bi -e SrilG L'Saig1yineAdthiñ 	trative Mnber. 

Hon'ble Shri D.C.Vérrfla, 	Member 	(J). 

Shri Ajit Kumar Jain and 22 Ors. 
Resident of C.R.P.F.CompleX, 
Base Hospital-3 
Ninth Mile, 
Guwa hat i 

By Advocate Mr. S. Dutta. 

-versus- 

The Union of India 
represented by the Secretary 
to the Govt. of India 
Department of Home Affairs, 
North Block, NewDeihi. 

The Secretary to the Govt. of India 
Ministry of Health and Family Welfare, 
New Delhi. 

The Director General, 
C.G.O. Complex No. 1, 
Central Reserve Police Force, 
Lodhi Road, New Delhi. 

The Chief Medical Officer, 
Base Hospital  
C.R.P.F., 
Guwahati-23 

The Commandant 
62 BN, Unit Hospital 
C.R.P.F. 
BongaigaOn 

Applicants 

Respondents 

By Advocate Mr. A.K.ChoudhUry, Addi. C.G.S.C. 

OR D ER 

SANGLYINE G.L. (MEMBER (A). 

23 Group C 	Civilian employees working under th€ 

hospitals of the CRPF hospitals at Guwahati and Bongaigao 

have filed this instant original application. They have bee 

allowed to join in one single application vide our orde 

.....dated 
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	 -2- 

dated 16.1.1995. They are aggrieved against non-payment of 

-taJ care allowance 	to them by the respondents. They 

calim that according to the scheme of the Government of 

India dated 25.1.1988 (Annexure-l) in this regard they are 

entitled to the allowance with effect from 1.12.1987. 

Further, they have pointed out that similarly placed 

employees have been granted the allowance pursuant to the 

Order dated 3.2.1994.of the Central Administrative Tribunal, 

Principal Bench, New Delhi in O.A. No. 91/1993 and Order 

dated 24.2.1994 	in O.A. 	No. 	151/94 of the Central 

Administrative Tribunal, Hyderabad Bench. Some of the 

employees working in the Base Hospital III CRPF Guwahati 

were also applicants in the aforesaid O.A. 931/93. The 

learned counsel for the applicants further pointed out that 

some employees of the same organisation based in Imphal had-

approached the Hon'ble Gauhati High Court with a prayer for 

granting them the hospital care allowance and have been 

granted the allowanc by the Hon'ble Gauhati High Court in 

terms of the Order dated 12.3.1996 in Civil Rule No. 

1417/95. 

2. 	Mr. A.K.Choudhury, the learned Addl. C.G.S.C., 

pointed out that the respondents had filed SLP before the 

Hon'ble Supreme Court against the Order of the Hyderabad 

Bench mentioned above and payment of the allowance to the 

applicants in that case was conditional in terms of para 2 

of the sanction order No. J.II-6/93-2BH-EC-II dated 

23.11.1994 (Annexure-4), that is, the applicants were to 

give an undertaking that the amount paid to them will be 

L 	
refunded in full by them in case the final result before the 

Hon'ble Supreme Court is against them. He also pointed out 

that in Civil Rule No. 1417/95 also order was issued in 

favour of the petitioners would give undertaking that the 

- 	
... Order 
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rder will be subject to the result of the appeal. before the 

LLon'ble Supreme Court. He submits on instruction that the 

respondents are aggreeable to pay the allowance under 

similar terms and conditions. 

3. 	Under the facts and circumstance we direct the 

respondents to pay the "Hospital Patients Care Allowance" to 

the applicants in accordance with the O.M. No. Z. 

28015/60/87-H, dated 25.1.1988 (Annexure-1 to this OA) at 

the monthly rate applicable to each applicant and from the 

date admissible to each one of them after obtaining an 

undertakig from them individually to the effect that the 

amount paid will be refunded by them in full if as the 

result of the aforesaid appeal before the Hon'ble Supreme 

Court it is found that the allowance is not admissible to 

them. 

4. Cbhsiderinc: that the period for which payment is to 

he made 	may date back to 	as early as 1987, we 	allow the 

respondents reasonable time for implementation of this 

order. In no case, however, the respondents shall delay the 

payment beyond 31.10.1996. 

5. 	The 	app;1ic'Lio 	is 	11oe.d 	in" terTh 	of the 

1d'i rec t'i"6ns  given above. No order as to costs. 

(D..C.VERMA) 
Member (J) 

tm' -  

(G.L.SANGLYIIJE) 
Member (A) I 

trd 
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Order 

APPLICATION UNDER SECTION 19 OF THE 

AD14INISTPATI0N TRIUNAL.ACT, 1985. 

.. 

,owaf M rtfUve TnwtUL 	

2t.! 	1/) 	of 

t 	i3iAN9 5  
I 	 I 	 For use in Tribinal Office 

I 	wht1 ;ench 
live ate of filing

13-1 

Date of receipt by post : 

Iegistrat1C)n No. 

Signature 

RegiStrr : 

In The Central Administrative Trib2rial, 

Principal Bench, New Delhi, 

Adi-iitional Bench at Guwahati. 

BETWEER  

 

 

 

 

 

 

Sri 

Sri 

Sri 

Sri 

nt 

Sri 

Ajit i0impr Jam 

Bhabesh l3hatta 

Bjnod Iimar 

J .P.Sarrna 

i Gerly Jacob 

icpil Deo Ram 

Ci 

contci.. 
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7 • Sri Shpnta Whn 

Sri Rj Kumari 

Smti Mflju Hl&r 

Sri Moti Sthgh 

Sri Nryn Singh 

Iftikr 1n 

13 • Sri M .Rgh.vn 

• 	14. Smti Rumin 	gim 

Ibrh1m 

Bnsil1 

• 	17 Sri Thrikomn1 

Sri S.N. Klit 

Sri Chn.nIra Cishr 

• 	 20. Sri Amer Singh 

Sri B.MohnDs 

Sri Amulya Mohn Goswmi 

Sri, Umesh Chndr Srm 

ApplicantS No.1 to 3 and 5 to 23 nre 

l resident of C..P.F. Qomplex, 

Base Hospit1-3, Ninth Mile, 

Guwhati. 

Applicant No. 4 is resident of 

6.2 BN, Unit Hospith!, C.R.P.F., 

gri 

... Applicnts. 

- Versus - 

contd 
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1. The U1Ofl of I3i 

represeflte1 by the Secrety 

to the Govt. of India 

Deprtmeflt of Hne Affeirm, 

North Block, New Delhi. 

2.The Sécretry to the 

Govt. of IC1i 

MInistry of Health nnd 

Ftmily Welfare, 

New Delhi. 

The Director General, 

CGO Complex No. 1, 

Central fleserve Police Force, 

Loclhi Rc1, New Delhi. 

The Chief Neiic.l Officer, 

BSe HoSpit1l-III, 

Oavmhtti-23. 

The Carnrnfl &nt 

62 'BN, Unit HospithI 

c.I:.P.P. 

BoncicJOfl. 

" 
Resp,.-)ndents. 

DetailS of P1I.Ct2fl.  

contd.. 
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Itai2.s of pp2.1ction 

1. P tic'.11rS of the 

pp1iCfltS : 

Ci) Name nnd designntion : 1. Sri Ajit Kmm.r Jin 

L.1Y)rtory Technici 7- 

 Bhmbeth Bhtt, 

Riioçjrpher. 

 Binod Kmr, 

LbortoLy Technicin. 

 Si J.P. Srm 

Phrmcist 

 anti Gzr1y Jacob 

Phrncist.-- 

 Sri Umesh Chnnd--P srrn 

Lbr.toiy TecIfliCin> 

• 	 7. Sri Knpil DeO Rn 

Nursing Assistn .- 

B. 
SriShntn Mohn 

Nursing Assistn- 

• Sri Rj 	2mri 

Stff fr sister's Ne5s. 

10. Smti Mznju W1dr 

Nrsiflg AssiStnt. 

cont ci... 



Ory 

Sri Mt1 Sthgh, 

Cook 

Sri Nryr1 Singh, 

Cok./' 

Iftikr 11mn 

howki d ar 

Sri M. Rtghvn, 

Ward 130y<>/ 

anti Rumina Beçpirn, 

Wrci 

Ib.hm, 

Chowkici7/ 

Sri B.nsi1i, 

Chowkir.  

Sri Thnkomoni, 

Wr 

Sri S.N. C2-it, 

Ward Boy7  

sri Cha nd.,rn Kishor, 

Mli,,/ 

Amer Sthgh, 

Sfa1 	rmchri . 

( 

contd.. 
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Sri B.Mohn DtS, 

Stewrci ,,7 

Sri Amulyn Mohn Goswmi 

Nursing As'sisnt. 

• 	 (ii) Office in which : i) Applicants No.1 to 3ric1 5 

employed. 	 to 23 are all working in Boise 

Hc)Spithl-III, C.R.P.F. 

Guwhti-23. 	, 

• 	 ii) Applicant No. 4 is 'working 

in 62 am Unit HSpit2., 

C.R.P.P., Bongicpn. 

Office Address : 1) Applicants No. 1 to 3 nd S 

to 23 all of office of the 

Chief Mec1icl Ocficer, 

Se HoSpitl-III, C.R.P.F. 

GuWhtj23. 

ii)Applicnt No. 4 is of office 

of 62,BN Unit Hospitl,C..p.. 

Bongigon. 

Acdress for Ser-: 1. The Union of 

vice of &.l 	 represented by the Secretiy 

notices, 	 to the Govt. of India, 

Iprtrnent of Home iffirs, 

North BloCk, New Delhi. 

p 

COfltr,, 

1 
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2. The Secrettry to the 

Govt. of 	lia, 

Ministry of Wlth and 

Family Welfare, 

New Delhi. 

3 The Director Gener2., 

C.G.O. Ccplex, 

Centrzl Reserve Police Force, 

Lodhi floci, 

New Delhi. 

 The Chief Meciicl Officer, 

BzSe Hospit'l-III,C.R.P.F. 

GuwThti-23. 

 The comrnnc1nt, 

62 BN Unit Hospithl, 

C.R.P.F. , 	Bongigofl. 

2. Prtic!51lrS of the 

respon dents. 

(i) Name and design- : 	1. The Union of Idi. 

tion of the resp- represented by the 

onclents. Secret.Ly to the Govt. 

of Inc1i, Department of 

Home Aff.irs, North Block, 

New Delhi. 

coritd... 



 The SecretLy to the 

Govt. of 

Ministry of Health ind 

Family Welfare, New DeIH.. 

 The Director General, 

C.G.O. Complex, 

Central Peseve Police 	'orce, 

Lodhi 	floci, 

/ 
New Delhi. 

4 The chief Medical Officer, 

Bttse FTSpitl-TTI, 

C.R.P.F. 

- Guwhti-23. 

5. The Commandant, 

1 62 BN, Unit Hospital 

C.RP.F. S  Songnignon. 

• 	 (ii) 	Officjl AddresS 	: 	1. The Union of InclLa 

of the respondents. represented by the 

SeCretary to the 
Govt.of Inc1j, 

prtment of HDme Affairs, 

North Block, 

New Delhi. 	- 

cOTitil. • 
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(jjj) A9ciress for 

servIceS of ll 

notices. 

2. The Secretary to the 

Govt. of Inc1i;, 

Mjnistry of He&th and Pmily 

Welfare, New Delhi. 

3, The Director General, 

C.G.O. cornple, 

Central Peserve Police Force, 

Locihi Rod, 

New Delhi. 

4. The chief Medictl Officer, 

BASe HoSpitl-III, 

C.R.P.F., 

whti-23. 

5, The Ornm?.flc1flt, 

62 BN Unit Hspittl, 

C.R.P.F., Bongigofl. 

: 1.The Union of ndI 

represented by the 

Secretrry to the Govt. 

of mdi , Dep 	t of 

Home Affairs, Ntth Block, 

New Delhi. 

2 • The 'S6creta3372vawxm3r7 to the 

GOvt. of Inia 

Ministry of Health and Frnily 

Welftre, New Delhi. 

contd.. 
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is] 

The tirector Geperl, 

C.G.O. Complex, 

Central 1eserve Police Force, 

Locihi Road, 

New Delhi. 

The Chief ?4ec1ic1. Officer, 

Base H*DSpit1_III 

C.R.P.F., 

iwhiti-23. 

The cornrnndnt 

62 SN Unit Hospithl 

C.R.P.F., Bongigton. 

prticulrs of the order jgjinst which .ppli-

c.tiofl is me 

This application has been filed .ginst 

the non pyrnent of the benefit of Hopit.l care 

llovnces to the pplicifltS with effect from 1.12,7. 

JurisdictiOn of the : The Rpp1icmts declares that 

Tribufll 	 the subject matter of this 

ppliction preying for relief 

of payment of HospithI ctre 

1lownce is within the juiSc1ic-

tion the this Hn'ble Tribunal. 

cont 6... 



S 

0 

5. Limitti0fl : The pplicflt further dec1res th.t the 

grievflCe inrespect of which tli! ppli-

c ti on h s been m cie h S nrisen by 

reSofl of continuouS non payment of 

their each month's hospital care allOW- 

nce ns such this pplictiofl is within 

the limtatiofl prescribed in section 21 

of the AministrtiVe Tribunil Act 1985. 

6. r.Icts of the' case : 

1) That the pplicfltS nre citizens of India. The 

pplicfltS N6.1 to 6 nre the Group's' employees under 

respondent No.4 in, the C.R.P.F.Bse Hospitl-III at 

Guwh'ti nnd 62 BN,Uit Hospitl,C.R.P.F.,BoflcFic1'ofl. 

The applic.ints pryec1 that this H0n 'ble 

-Trihunl my be pleseci to permit the applicnnts to 

move this appjicjtion jointly as the issues Involve 

nd reliefs sought for in this ppliction re common 

in respect of ll the tpplicfltS. 

ii) That the .pplicRfltS begs to state their c1esign-

tion rind the ye'tr since when they are working in the 

C.R.P.P. Base HOSpitl-III Ouum.hnti, 62 BN,Ujt HSpithl 

C.R •P.F.,Bflçpig0fl respectively s follows :- 

Name 	 DeatiOn 	Year oi2oifltmeflt 

j) 	Ajit 1<urnr Jin,LborP.tory TechnicIn 	19%i 

BhbeSh Bhtt, R9iogrpher 	 1979 

Bincxl Iiim- r 	Lbor.tory TechniCi.fl 	198L 

corttd. 



- 	 hA- 

 J.P. smrrnn PhrrnciSt 

 Srnti Gerly Jacob PhrmciSt 

 UmeSh Ch. Sormn Lbortory Technician 

 Kpi! Deo Rrn Nirsthg Agsistnt 

 Sh.rit. Moh.n Nursing Assistmt 

 RjKumiri Staff for sister's Mess 

 Srnti .Mnju Hcr NursIng ASisthflt 

 Moti Singh Cook 

 Nryn Sthgh Cook 

diI) Iftikr K1-1.n Chowkitfhr 

xi v) M. P ghvn W r1 10y 

 Srnti Ruminn Begurn Wrt1 Ay 

 Ibrhim Chowki &r 

 BriSi1t1 ChowkIcr 

xviii)Thnkornoni Wrc1 Ay 

 S.N.Knlita Wri 1oy 

 Sri Chr.,ndrn Kishore, 	M1I 

 Sri 	rnr Singh Sfi Krrnchri 

 Sri B .Mohn Ds Stewrc1 

xxiii)Sri Nmulyn Nursing AsSistant 

M0hn GoswrnI. 

r 

1974 

1384 

1384 

1371 

1986 

1906 

1975 

197 

1368 

1987 

138 

1981 

1162 

1970 

1976 

1980 

1382 

1985 

1983 

1969 

iii) That the Govt. of India Intro1uced schene for 

grant of hospit1 care 11owtnce t0 Group 'C' and 'D' 

(nonministeri2) employees with effect from 1l2.87. 

The unrlér secretry to the Govt.O Irit9i, Health and 

cntii.. 
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Family Welfare by letter No. 2-28015/60/87-H dated 

25.1.88 addressed to (1) Director General of 

/ 	 Health Services and (ii) The Secretary (r1edical) 

Delhi AdminiStration conveyed the sanction of the 

president to the grant of hospitalpatient care 

allowance to Group'C 1  and 'D' (Non-Mini sterial) 

employees including. Drivers ofAmbulance cars, but 

excl!1 ding stff Nurses, at the rate of Rs.80/- and 

Rs.75/- pe: month respectively with effect from 

1.12.87. It is worthwUle to mention that the 

Ministry of Finance, Govt. of Indin vicle their Dy. 

No. 1167/FM/87 dated 15.10.87 s anctioned the id 

hospital care al1once shee. - 

A copy f the aforesaid letter dated 

25.1.88 is annexed hereto efnd marked as Anne,ire-1. 

iv) 	That the Govt. of India Ministry of Health 

and Family Welfate by letter No.B.11011/1/90-HS(P) 

dated 11.7.90 addressed to the Director General of 

Health Services, NfiITLan Bh -wan, New Delhi conveyed 

the sanction of the president to the grant of patient 

care allonce to Giup 'C' and 'D' (Non Ministerial) 

employees excluding Nursing personnel of Central 

Government Health Scheme in CGHS organisation with 

effect from 1.4.87 Rs. 70/- per month. 

contd.. 
( 
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A copy of the aforesaid letter dated 

11.7.90 is annexed hereto and marked as Anne,ir2. 

That following the denial of aforesaid 

hospital patients care allowance, some Group 

and 'D' employees of BaSe HoSpital New Delhi and 

Guwahiti approached the Hon'ble Central Administrative 

Tribunal, Principal Bench, New Delhi with an appli-

cation registerecias O.A. 931 of 1993. The H0n'ble 

Central Anini strative Tribunal, Principal Bench, 

New Delhi by the judgment and order dated 3.2.94 

passed in the aforesaid O.A. 931 of 1993 directed 

that all those applicants who ar'e para medical staff 

should be grantedihospital patients care allowance 

at the appropriate rate from the relevant date as per 

Govt. of India instructions dated 25.1.88 and 

28.2.90 and to Implement the said order within a 

period of three months. 

A copy of the aforesaid judgment and 

order dated 3.2.94 is annexed hereto and marked 

as Aiheure-3. 

That the applicants begs to state that 

in the aforeSaidlO.A. 931 of 1993 amongst other the 

following employees of Base hospital-Ill C.!.PJ. 

Guwahati were also the applicants. : 

t. 	. 	 cnitd.. 



1. Sri P.B. Srm&' 
	

(Phrin&cist) 

2.. Sri P.), ChAcko 
	

(Lbortory Technicthn) 

Sri Binoci Singh 
	

(Pharimcist) 

Sri Anuj I4jmr Sinh (Phrmcist) 

Sri Arrurba Kuinr Roy (Phrmcist) 

Sri S. Devagagayarn (Lthoratory Teiicin) 

Sri Jagnth ts 	(Labratory Assistant) 

The app2.icants further begs to state that 

in view of the aforesaid judgment and order dated 

3.2.94 passed by the H ble central Acimin.strative 

Tribunal, Principal Bench, New Delhi in O.A. 931 

of 1993, those applicants of Base Hosital-III Guuahiti 

lamp getting the hospital patients care allonce. 

vii) 	That the applicants begs to state that 

similarly some employees of Base Hospital - 2, C..P.P. 

Hyderabad moved the HoIYble  Central Administrative 

Tribufll, Hyderabaci Bench registered as O.A. No. 151 

of 1994. In view of the juc1ent dated 24.2.94 

passed by the Hon'ble Central Administrative Trihmal, 

Hycierabad Bench in O.A. 151 of 1994,. the Chief 

Medical Officer, Base HoSpital- 2 C.R.P.P. Hydernbnd 

vicle order N. J.11-6/93-2/BH-c-11 dated 25.11.94 

sanctioned hcspital petients care allowance to the 

employees of Base HoSpita.-2 at Hyderabad. 

coni... 
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A copy of the aforesaid oikler dated 

25.11.94 is annexed hereto and marked as Anneoii'e-4. 

viii) 	That the applicants approached the 

respondents on many occassion thcluciing their 

representation dated 16.5.94 a&lressed to the 

* 	respondent No. 4 with copy to respondent No. 3 

demanding payment of hospital care allowance has 

not been paid to them. 

A copy of the aforesaid representation 

dated 16.5.94 is annexed hereto and marked as 

Anneure.'5. 

• 	ix) 	 That the applicai its begd to state that 

• they are entitled to get the hospital care allowance 

'inder the law and the denial of the respondents to 

such hospital care allowance is arbitrary, unjust 

and illegal. 

x) 	 That the applicants begs to state that 

the similarly situated persons are getting the 

hospital care allowances as such denial of the 

respondents of such allaflce are arlitrari, clis-

crimiflatory and malafide. 

- 	 contd... 
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M. 

xi) 	 That the applicants begs to. state 

that as the similarly situated employees are 

getting the hospital care allowancethe respondents 

are liable to be directed by this Hon able Trihmal 

to pay the aforesaid allonce thcluding the 

arrear allowances. 

7. pellef soughts : 

In view of the facts mentioned in para 6 

above, theapplicant prays 	for the following 

relief(s) :- 

i. For a direction directing the res-

ponclents and sucti each of them to pay the hospital 

care allowances as per the Govt. instruction dated 

25.1.88 (annexure-i) with effect from 1.12.87 to 

the applicants. 

reliefs 

proper. 

everpr 

II. Osts of the application. 

fIX. Any other appropriate relief or 

that the Hôn'ble Tri1inal may deem fit wl 

And the applicant as in cbty bound shall 

y. 

B. Interim .: 	If prayed for pen cling final 

- 	 decision...... 

Ni 
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decision on the.appliction, the appliCant seeks 

I ssue of the fllwing interim order :- 	 . 

For a ciirectionciirectthg the respondents 

hci such e,ch of them to pay ththe thterirn'pending 

final decisiOn of this plicatIon• thépplidant's 

hospital cllowance.. 

'.9. Details of the remedies e*hnusteci 

The applicant states that theSe is no 

specific provisionS to vail any Leme/lieS by way 

of filing appeal etc. under any provision of service 

rule against the non payment. of hosp.ta],care allow. 

ances to the Group 'C" atid 'D' employees even then the 

applicnnts filed .epLesentntioflS incic1ing the repre-

sentatthn dated 16.5.9 4 to the'resp&.detit No. 4 . . 

with copy 	the respondent No. 3 but of flo effect,. 

10. Matters not pending with, any ther court etc. 

- 	' 	The j;plicaflt further declares that 

• 	the matter regarding hich the 

application hsbeeñ madeis ot 

pen.ng before any court of law. 

or any,other authority or any other 

BenCh of 'the Pr1bunl. 

contd... 
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ii. prticu?rs of Bnk Drft/Post1 order in 

respect of the applicati6h fee :- 

- 	1) Name of the Bnkof which 

ii) Demand Draft N. 

OR 

Number cf Idifl P0st1 order(s) :- 

Name of the issuing post office  

iDte of issue of post2. order (s)-

- iv) P0st office-st which pyble :- 

Deta1 of Index:- 

An index in duplicate contfliflç the 

details of the chcuments to be relied upon is enclosed. 

List of Enclosures - 1 flfleireS I to 4. 

yen fication 
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VERIPICTI0N 

B. Mohan Das son of Sri V.Nanu aged r0inut 

34 yrs resident of Base Hospital-Ill, C.R.P.F., 

iwa7iti-23 do hereby:solemnly affirm nci cieclre that 

I arnthe applicant No. 2-1 of this applicatthn and I 

hebeen entrusted by the other applicant to take 

step in the instant application and that the state-

mentmade in sub-par(i),(ii),(viii),(ix),(x) and (d) 

of p.ra 6 and pras 8 and 10 of the application are 

trueto my luiowledge , ancl t1se made in sub-paras(iii), 

(jv)(v),(vi).and (vii) of pi6,9,11 and 12 of the 

pp2icatiofl are being matters of recrd are tie to my 

Infolinationderivecl therefim which I believed to be 

true and I sied this verification on this 

clay 	7wwt'- 	1995 at Guwahatie 
0 

13 
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ANNEXURE-i. 

NO.2.29015/60/87-H 

Government of India 

!Jinistiy of Health rnc1 rni1y We2fre. 

Nirman Bhvan,New Delhi, 

ttec1 the 25th J1]rv,1988. 

To 

1. Directoi General 	2. The Secretary (Medical), 

of1.He&.th Services 	Delhi Administration, 

Ni ~rmnft Bhavan, 	 5- Sham Nath Mary, 

Neiky  ]Delhi. 	 Delhi-110054. 

:- Grant of Hospital patient care allowance to 

Gro'ipC' and 'D' (Non-Ministeril) Hital 

employees. 
I 

With reference to DGHS NO.B.12017/3/87-MH 

daed 904.87 onthe subject mentioned above, I am 

c1irecec1 to convey the Sanction of .  the President to 

the gnt of Imospital paieflt Care Allowance' to 

Group 	and D' (Non-Ministeal) employees'includthg 

Drivers of Ambulance Cars, but excluding Staff turses, 

at the rate of Rs.80/- and Rs. 75per month respectively 

with effedt from 1.12.97, subject to the oDndition 

cont9.... 

LI 
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thtt no Night Weightege Allownce if snct1oned by 

the Central Government, will be acInissible to these 

employees workthg in the Central Government Hospitals 

and Hospitals under the iDelbi Administration. 

The eqDendliture involveI will be met out 

of the budget grant of the doncered Hospital during 

the financial year i.e. 1987-88. 

This issues with the concurrence of Ministry 

of Finance vicie their Dr.No.1167/7-4/87 dated 15.10.87. 

Yours faithfully, 

Sd/- 

(H.s. Dhakaalla) 

Under Secretary to the Government 

of India. 

Copy forwa rded to :- 

Medical $ipertntendent, Sfdarciang HoSpital, 

New Delhi, 

Medical iperintendt; D. P'U Hospital, New Delhi. 

Principtl, Lady Hardince Medical College & Smt. S.K. 

H0Spital, New Delhi. 

Ministry of Finance, Department of penditure, 

New Delhi. 

contd.... 
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- 	
0 	 5. Deprtmeflt of Personnel and Triinthg, 

New Delhi. 
5- 

Un".ler SeCrety (A-I). 

Finance Division/ME(UG) Desk. 

Al"'. Members of J.C.M. 

Delhi Aspthl K.rrnchr ri Snyut Snghrsh Smiti, 

Sfdrjang HSpithl, New Delhi. 

Snction\ egiSter/irc1 File. 

sd/- 

0 	
( H.S. DhkRrli) 

• Under Secretary to the 

Government of IncTh. 

5 	

5 	
• 0 	 --- 

S... 

5555 
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ANNEXtJE- 2. 

NO. G.11O11/i/90-CGHS(F) 

Govement 	of 	Idta 

Ministry of }lealth and  Family Welfare. 

S 

Njwtn Bhavan, New Delhi. 

Dated the 11th July,1990. 

To 

The Directorate General 

of Health Services, 

Nirman Bhvan, 

• New Delhi - 110 011. 

Sub:. 	Grant o f Patient Care Allowance to Group 

'C 1  and 'D' 	(Nt-Minister1al) Employees 

of OGHS. 

Sir, 

I am directed to convey the sanction 

• of the President to the grant of patient care Allo,ance 

• 
to Group 'C' and 	'D' 	(Non-Ministerial) enloyees 

excluding Nursing personnel of central GoveLnment 

Health Scheme in CGHS 0rganistion/w.e.f, 01.04.1987 

• 
@ 70/- subject to the onc1ition that no Night Weightage 

Allonce and Risk Allowance, if sanctioned by the 

Central Government Will be admissible to' these empSees' 

contd.... 
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2. 	&nction is also accorded for the up- 

grd1tion of 35 posts of St. ff Nurses in the scale 

of Rs.1400-2600.S Nursing Sisters in the scRle of 

Rs.1640-2900 with immediate effect as 1nciicted below:-  

Nmeof the City 	 Number of posts up-grdec1 

- Allhbd 	- 	 5 

130mby 	 - 	 9 

CR1Cutt 	 - 	 2 

Hyde-rabad 	- 	 3 

Meerut 	 - 	 1 

Delhi 	 - 	 17 

35 

3 • 	The expenditure involved will be met out 

of the budget grant of CGHS OrgnistiOn for the 

year 1990-91. 

4. 	This issues with the concurrence of 

Ministry of Pirtznce, Deptt. of Expenditure vide 

their 1.0. NO. 7(12)-E.IIi/90 dated 15.05.1990. 

Y.irs faithfully, 

Sd!- 

(1.5. gIST) 

Director (P.M.) 

( 

4 	 conc1.... 
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No.B.11011/i/90-cGHs 

Copy to :- 

1. All Acicil. Directors of CGHS with 5 spre copies. 

• 	 2. Shri T 1  Tri'edy, Secretary Genertl,  A.. CGHS. 

.A., K-42, Srinivas Pri, New Delhi. 

• 	 3. Pay ncc1 ACCOUfltS Office, N/C. Health anc F.W., 

New Delhi. 

Finance Division. 

Cbinet Secretariat (Attn: Shri S.S.Bhattachar3ee, 

t. 	 Sc1/- 

(I.s. BIST) 

Director (P.H.) 

I •... 
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• 	 ANNEXURE-3. 

Central Admini strtive Tribunal 

• 	 Principl Bench : New Delhi. 

Fric1kot HouSe, 

	

• 	- 	 copurnicuS Mrg, 
V 	 V 	

New Delhi-110001. 

.Dt. 9/2/1994. 

Prom: 

The Pegistrtr, V 	 V  

O9ntrl AcirniniStrtive Tribunal, 

/ 	 prripl Bench, New Delhi. 

To 

Shri T.M. JOse vind others 

c/a G!rg  ioy & A5Socitiofl 

14A/13, 	 - 

W.E.A., Krel Bgh, 

New Delhi-110005. 	 • 

Sh. M.L. Verm, 

V 	 Counsel for the espon-dentS, 

V 	
Chrnbers No. 214, Delhi High court, 	

V 

New Delhi. • 	 • 	 V  

	

V 	 V 	

V 

Sh. T.M. Jose & ors.-.Applicnt(s) OA No.931/93 

V 	
Union of Xndi V  OrSV. Respondents V(S) 	

V 	

• 	 V 

5- 

V V 	
cOflt(L.. 

• 	
-I- 	

• 	
-rr - or 	 V 	 V 

b 
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I m tirected to forr1ett herewith 

t copy orcier/ju1ge clateet 3.2.1994 passed by this 

Tribunal in the above mentioned case for infDrma-

tion and necessary action, if any. 

Please acknowledge the receipt. 

Yours faithfully, 

Sci/- 

(sEc'rIoN OFFICER 	) - 

FOR ,REGISTflAR 

CENTRAL ADMIN ISTRTIVE TRIBUNAL 

PRINCIPAL BENCH 

NEW DELHI. 

O.A. NO.931 of 1993 

New Delhi this 3rd day of FebltLaiy, 1994. 

Hofl'ble Shri P.I. ThJ.ruvengadam, Mernbr(A) 

Shri T.M. Jose and Others 

c/oGarg Roy & Association 

14A/13, 

W.E.A.P Karol Baçjh, 

New Del-hi-5. 

contd... 
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1. $hri T.M. Jose (Phrmacist) 

S/o?4itha1 Mathi 

Base Hospital - 1 (CRPF) 

Jarodhakalan 

New DelhI - 110 072 

• 	 S 	 2.. R.S. Itadlv (Pharmacist) 

S/U Jahar Singh 

Base Hospital - I(caPF) 

New Delhi. 

Sh. C. Vjswanath Recidy (Fharrnacist) 

s/O G.Veflkata Redcly 

Ba se HSpital -I ( CRPP) 

New Delhi. 

Mrs. G. Sumathi (Pharmacist) 

W/0.' Sb. GopalakriStTtafl 

BaseHospital I?(CRPF) 

New Delhi. 

Sh.B.C.Bhatta (Pharmacist) 

S/U Late Uday Bbatt 

Ba Se Ho sp5. tal I, (ci.) 

New Delhi. 

Sb Shashidar Prasad .ipta (Pharmacist) 

S/o'Akleshwar Sthgh 	S 	 • 	

.• 	 ,• 

Base Hospital-I (CPPF) 

New Delhi. 

contd.. 



- 	 - 

- 29 - 	-. 	Mx. 3 con t ri., 

7. Mrs. S. Malhotra (Lab Technician) 

• 	 D/O Pajpal 

Base HospitalI (CRP!) 

• 	 New Delhi. 

• 	
8. MrS. S. Samuel (Lab Technician) 

w/O G.C. Samuel 	- 

Base Hospital - 

New Delhi. 

MrS. Marialtufla Goe-- 	(Lab Technician) 

Mrs. L.Viinofli (Lab TëclTdciafl) 

	

W/c Rajesh Virrnani 	 - 

Base HoSpital . 1 (CRPF) 

NewDeihi. 

• 	 11.h.R.BalaSuflaarm (Steward) 

S/O K.Ptmak1ishna pilai. 

Base HOSpitAl I (CRPP) 

New Delhi. 

120 Sh. Nithuram &ini (Racliographer) 

s/O Jairam Sairii 

Base Hospital I (CRPF) 

New Delhi. 	 S  

13. Sh. Indérjeet singh (X-Ray Assistant) 

5/0 Ranj eet Singh - 

Base Hc,sp1tl i (ciP') 

New Delhi. 

- 	

0 	 - 	 cntd.. 

	

• 	- - 	- 	 - - - 	-- iir- 
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Sh.Rcshtn Ll (Dresser) 

S/o Bhijn Ll 

PKE,CRP, G.C. 

JarodhkLn, 

New Delhi. 

Smt. Scj Devi (wtrc1 Aye) 

W/c, Late Mndrtip Singh 

PKE, CRPF,GC, 

Jarcdhakalan 

New Delhi, 

Sh.MnchancI Rri (Nursing Agsistnt) 

S/c Gainda Rm P,tni. 

13H-I, CRPF, 

New Delhi. 

Sh.ayl  Sinçjh (Nursing 5s1stant) 

s/c Late Gur Singh 

PH-I, CRPF, 

New Delhi. 

Sh. P.G.Smuel (Phimcist) 

S/c. P.C. Varghese 

3 BN CflPF, New Del hi. 

Sh. M.Mnivnnari (phrmcist) 

• 	S/c A.K. Mrizppn 

29, BN CRPF, New Del1t. 

cntci... 

-j.- - 	 -- 	 ,• - 
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20. Sh. Md. 9i1irn.r (pharmaciSt) 

s/o 	 Late Md. Smu&1in 

19 BN CPPP, New Delhi. 

21. Sh. Reven Sicidh (Phrim.ciSt) 

Sb Vittl R.o Sc9h 

47 BN CRPF, New Delhi. 

22. MrS. V. Betty (phmciSt) 

W/0 Jose ThomS 

88 BN CRPF, New Delhi. 

23. Nrs.V±iity (PhrmCiSt) 

W/o 	msubrfllflifl 

89 SN, CRPF, New Delhi. 

24. Mrs.AflSIUtU Joseph (PhrmCiSt). 

W/o J)seoh 

88,BN, cRP, New Delhi. 

25. Sh.BindeShWtri Prsc1  Sinh (Phr.1ncist )  

s/o Late meshwr 

119, BN, CRPF, Newpelhi. 

26 • Sh. P .B. Sh.rrn (pi - .rmci st) 

S/o Late Shri Sharma M.N. 

13se HOSpittl-III, 

Guwh'ti. 

27. Sh.P.J.ChCko (Lb.Tech) 

S/o LRte Sh.P.J.Joseph 

Base HoSpithl III 

Guwhti. 

COfltd.. 

r 
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28. Sh. Binoci Singh (pimcist) 

S/O R-1jendra Pd. Sthgh 

Bse HoSpitt1 III 

Guwhti. 

29 • Sh • Anu2. Kimr S1nh (prmci st) 

s/o T12/k 0ev Prsd 

Base W,spitl III 

GuwThti. 

Sh. Apurk Iimr Poy (ph.rrncist) 

s/o J.N. Roy 	 - 

BSe Hospitetl III 

wht1. 

Sh. S. Devesaglyam (Lb.Tec1Ytic1fl) 

s/o A.Smuel 

Base H0sp1t2. III 	- 

Guwht1. 

Sh. Jcjhth Ds (Lab Assistant) 

S/p Jitin Ds 

Base H0spit2- III 

GuwhZ'ti. 

Sh. P.Rw1 (Phrmcist) 

S/O C.V.M. PthSLttth1 

75, 13W, New Delhi. 

coritci.. 
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34. Sh. Raj Ktimar singh (Ph.rm.ciSt) 

s/o Rrfl Jriarn Sthgh 

6 13N, New Delhi. 

3• Sit. P.K. SahU (PhL111 .CI St)  

S/0 C.S. Sht1 

6 BN, cBPP, New Delhi. 

•0 AppliCntS. 

• By Grg Poy A ssociation, AvOCtes) 

- VerS1S - 

Union of Inia repreSefltei by its 

SeCretY, Govt. of India, 

Ministry of Home Affairs, 

North Block, New Delhi. 

The Directcr General, 

• 	 CGO Complex No. 1, 

• 	

• S 	
Central Pe Serve Police Force, 

Lodhi Road, New Delhi ... RespondentS. 

M.L. Verma, Mvoate) 

ORDER 
- 

The appliCfltS are working in various 

capacities like PharmaCist, Lab Technician, Steward, 

Radiographer, X-Ray Assistant, Dresser, Vjjrcl Aya, 

Nursing Assistant artcl Lab Assistant in Base Ho5tta!, 

Delhi and Base !-'oSptl-III, Guwahati and other places 
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of the C.R.P.P. They belong to group 'C' nnet '0' 

of the hospit.l staff (non-ministethl). 

Govement of Inc, Ministry of Health 

& Frnily Welfre have issued order No. 2.28015/60/ 

87-H dted 25.1.1988 and order No. 2.28015/60/87-H 

c1ted 28.2.1990 conveying the sanction to the grrit 

of Hospithl patient ctre allowance to group C' & 'D' 

(non-ministerial) employees other than staff nurses on 

specified rates effective frcn 1.4.1987 and subject 

to certhth conditions. This snctin in applicable to 

the relevant staff working in government hospitals 

in Delhi and outside Delhi '.nd hospitis under union 

territory ackninistrations b.-iving 30 beds or more. This 

O.A. hS been filed with a prtyer for a direction to 

grant the applicants the benefit of Hospital patient 

care allowance with effect f , -om. dae date. 

It i s the caSe of the app2. I cant s that 

they should not be discriminated in the sncon of 

the allowance considering that the working atmosphere 

in C.R.P.F. hospitals is the same as in hospitals 

where such an allowance has been Sanctioned. In support 

of their case, directions of this Tribunal (cuttack 

Bench ) in O.A. NO. 299 of 1989 (orders passed on 

8.5.1990) have been referred. In this O.A. the applicants 

1 & 2 who are para medical staff in the Gitup canton 

contd.. 
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Hospital, C..P.F. t Bhubnesr have been held 

to be entitled to the grint of the Hospital patient 

ctre Allowance t the .pproprite rate nnd relevant dte. 

4. 	The respondents epposed the O.A. rninly 

on the ground of jurisdiction. However this objection 

can not be entertained s Section 7(e) of the 

Aciministr.tive Trthun.ls Act, 1985 only have the 

jurisdiction of the Tribuni.l in regard to members 

of the armed forces of the Union in the cee cited 

by the applicant. The concerned litignts in the 

cases citec1 by the respondents happen to be members 

of the relevant forces of the Union or are specificlly 

góvei..necl by the provisions of the releted Acts. In 

O.A. NO. 1511/87 decIded on 23.11.1990 by this Bench 

of the Priiinl, it has been obseec1 as ncier:- 

0 

'Further, section 2(e) of the Administrative 

Tribunals Act, 1985 referred to rnnber of 

the ,ned forced for the Union. A civil1n 
V 	

ppointeci In the defence service on n post 

connected with the Oefe=ee by such appointment 

clods not become ?lmember  of the riedforcs 

of the union and that has been cle.rly 

observed in Clause () arxd (b)(i) of subi.  

sectIon 1 of Section 14 of the Aninistr.tive 

contri... 



V 

- 36 - 	 Anx.3 contd. 

Tribunnls Act, 1985. Thus, it is in view 

of the above the matter which is sought to be 

• tgittec1 being service rmtter concerning 

the &ppltcnt i c1vil1n, though appointment 

to a post cannot but with the de f en ce n d 

in respect of a post w1- h is climec1 ns the 

likely, to be filled by a civilian, though 

it he one connected with the armed force 

on the defence service, is well within the 

jurisdiction of this Trinl in view of 

the clear provision in sub section 1 of 

section 14 of the Act." 
0 

The applicants in this cse are employees working 

in the hospitalS ttched to C.R.P.F. Ind the Qittck 

Befldh of this Tribrntl his entertained a similar 
- 

application by similar employees of such hospitals 

in view of this, the plea regarding lack of jurisic- 

tion cannot be entertained. 

• 	5. 	In the orciei passed by Union of this 

Thibunal on 8.5.90 in O.A. 299 of 1989, hospital 

patient care allowance has been sanctioned to those 

applicants wh are paid medical staff and not to 

of para medical staff. In the reply the 

• 	respondentS state as under :- 

contd... 
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"OPt NO. 299/89 was filed by 12 hospital 

Staff before C.A.T. Oittack Bench for 

payment of pabiënt care allowance etc. 

but the Hcn'ble Tribunal granted patient 

care allowance to respondents 1 and 2 only 

(A pharmacist and Lab TecFrician) vide 

judgment dated 8.5.90, holding thatthey 

come under the catego' of para-medical 

staff and hence were eligible for the allow- 

Accoring?y, the allowance was granted 

to them only." 

6. 	It would be discriminatory if para-medical 

staff working in Bhubefleshwar hosptal C.R.P.F. receive 

the benefit of this allowance and the other similar 

para-meclical staff working in other hospitals and 

14ho have filed this application are not extended 

the same benefit. ccorc1ingly, it would be fit and 

proper to direct that all those applicants in this 

O.A. who are pn ra-medical_staff should be granted 

hospital patient care allowance at the appropriate 

rate from the relevant date as per Govt. of India 

instructions dated 25.1.1988 and 28.2.1990 subject 

to the conclitiofls.Stated therein. This order should 

be implemented within a period of three months from 

the date of receipt of the copy of this order. 

There will be no orders as to coStS. 

(P .T.ThIflUfNGADlM) 

Member(A). 
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ANNEXURE- 4.. 

OFFICE OF THE CHIEF MEDIc.L OFFICER BH-2,CRPF,HYDEIRM)-05 

NJ.II_6/932H-EcII 	tted, the 	Nov.1994 

SANCTION ORDER 

!.rncier the authority of GOl Ministry of 

Health and Family lfare letter No.B.11011/1/90-

CGHS(P) dated 10.7.90, as per the jucigement of Central 

Adm±nistrative Tribunal, Hycierabaci dated 24.2.9 4 in 

OANO. 151/94 read with AD(Legal), Dte, General, CRPF 

Snal No. j.U-227/93-Legal-WP dated 11.11.94, the 

followlflçg personnel of this Base Hospital are hereby 

sanctioned patient care Allowance ®Rs.70/- per month 

with effect from 1.4.1987 as per the existing terms 

and conditions by the Government from time to time :- 

 

 

 

 

 

 

 

 

 

832100195 Plumber 	Jagat Jiwan Das 

732080863 Qhar V.Seetha Raman 

7702080068 Steward L;Pamchncier 

772080059 !4as.lChi T.Na rsimhulu 

792070022 Sieward G.S.Baflerjee 

812080021 Chowkiciar C.Yadiah 

852070015 Içhar Jaitun Mjhafl 

772070054 Chowkidar Murari Lal - Now in GC NMH 

821270522 5/1< 	Shiv Cha  ran 

- Now in BH-i 

conti... 
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 791240529 S/X %ni 

 791110047 N/Asstt. N.Chkrborty - Now in Gc-I!(A) 

 861560109 Phirmcist Molly Thnkchn-Now in GC PPM 

 892080055 Lb Asstt S.HUSS1ni 	- Now in 13H-I1I 

 772080077 SFSM V.PeTvTnrn 

 742080071 M.li RhVeerrhvfl 

 831110295 Dhobi Imlesh 

 861191364 W/Gir2. K.Sthi 	-c)w in GC MKG 

 792070049 S/K Kri shn a Devi - Now in GC Gurga 

 781270025 N/Asstt 

 721290184. N/Asstt P.N.Thnhvmrii 

 742080115 M. slchi P.Chncirn 

 761229023 Cook K.K.Relpp4fl 

(236 892080046 Ptcliogr.pher c?.ilm Mohcl Ashfq 	
V 

 752080171 S/K mallAmr-1 	Now in BH-III 

 681530186 Cook Nook Pj 

 791170175 N/Asstt. L,ani pilli 
V 

V 	
(27) 751560071 L/Tech R.PoflflRTrfl 

( 28) 752080198 Dhobi J • RnteSh 

V 	
(29) 872080015 W/Girl monoramn Avichmr -Now in GC NGI 

 892080064 x-Ray Asstt.YimD.Srthi 

 691180036 N/Asstt F.D.Vrghese 	- Now in 97 	n 

 861520179 Phrncist Byju Prbhkr- Now onieputh- 

-tion with NSG Hospitl,MneSr. 	1• 

 831530089 PhrmciSt C.H.Sr1niVS R- o -Now in 1st m 

V 	
(34) 859310439 w/Boy S.M.Sthoo 

(35) 831650272 L/Tech SOsrniTh. 	SNnUel 

coritd.. 
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2. 	 The payment will be made subject to 

the condition that they will give an unc1ertking that 

they will refund the amount in full in case the 

Honourble court issue orders that they will nt eligible 

for the patient care Al1.ownce in Specthl Leave Petion 

which is peng in the Supreme Court. 

Scl/- 23.11.94 

(Dr. D.N. Kir) MD 

Chief Medical Officer 

• 	 .No.J.!I-6/93-2BH-EII 	Dtec1,the Nov, 1994. 

Copy forwrdec1 for further necessary action to :- 

1 • The Add? ,DIGP, GC, CRPF, Hycierbc1. Action for drwl 

of PatientCre Allowance to the following personnel 

of PKE Hyderbd mzy be taken nt your end immec1itely. 

N/ASstt. Mnrya l4itty Scrih 

Ph.'mcist P.V.Chakrpni 

N/Asstt. D.srth Sin gh 

DresSer Abhaya Kurnr, 

The Cbmapd.nnt, 90 Bn CPP,Action for &wal of 

patient care allowance to Ph.rmicist Arun Chowdbur 

of his Bn may be thkent the earliest. 

The commndnt,113 Bn CIPF.Action for drwl of 

patient care allowance to PhinciSt. Y.R.howdh; 

and N/Asstt.Dhrmsekhrn of his Bn my be taken nt 

the earlieSt. 

C(Dfltd.. 
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The Mcli .DIGP,GC, CRPF 	 For drwai action 

Neemuch/GC_II(A)/PlliPUm/ 	in rio  personnel 

mentioned ginst 

The CMO BR-I, III,New Delhi/ 	
each s above. 

GiUhti. 	
airing their period of 

posting in BH-2 they 
6 • The mmndnt, 01/97 Bn CRPP. 

* 	 have not been paid 

ptient c're llownce. 

7. The Team 0ornmncler (Accts),NSG,Centrl Records 

Of fice,HQr NSG, 'B' Block, 11th floor, CGO Complex, 

Locihi Rocl,New Delhi-3. Arrers of patient care 

Allowflce from 1.4.87 to 15.5.93 is being drnwn by 

BR-Il. Action for drwl of patient care llownce 

from 16.5.93 onwrcls in r/o Sl.No.32 is 1ve my 

please be taken at his end. 

/ 

(Dr.D.N. Kr) MD 

Chief MedLc&. Officer 
11 

Internal 

AccOUfltiflt, 2 BH for -  inaedite drawa1 action. 

Matron, 2 BR for information of all concerned. 

E-III 

0/0 Book. 

0 . 0 • 
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ANN EXURE- 5. 

To 	 Dte: 16.5.94. 

The Chief rdicil Officer 

Base Hospit.l - .111 

awh'ti-23. 

SubJect:- Payment of hospital cre illoinznce, 

Respected Sir, 

We the undersigned being the Group 'C' nna 

'D' employees of BSe Hospit&-IiI Are entitled to get 

the hoppitil.cre &.lewnce with effect from 1.12.97 

respectively. It may be mention here that in view of' 

the judgment clted 3.2.94 passed by the Hon'ble Central 

Administrative Tribunal, P.ncipal Bench, New Delhi 

in O.A. 931 of 1993 same Group 'C' and 'D' ernployee 

of this Base Hospital - 'III are getting the hospital 

ca.'e llonces. But the undersigned are not yet been 

paid their due hospital care al?owances.. 

The under signed requests your goodself 

to pay their clue hospital care allowances in .idthg 

the arrear regularly. 

And oblige, 

contd... 



- 	
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Copy to :- 

• 	The Director General 

C.G.O. Complex 

Cent rl Reserve  Police Force, 

Lodhi 4od, 	- 

New Delhi. 

Yours faithfully, 

• 
 Sri Mti Singh (Cook) 

 Sri Nriyh Singh (Cook) 

 Iftikt r Khn (Chowki dt r) 

 M.Rghvn (wrc1 Boy) 

•  Rmint Begum (Werci Ay) 

6.Kpil DeO  1.m (Nursing Assistant) 

 Ibrehim (Chowkidr) 

 Bnsill (Chowki&r) 

 Bh.hesh Bhtt 	(airiiogrtpher) 

 Thrtnkomtni (ward Ay) 

 Bino9 Iimr (Lbortory Techflicifl) 

•  B.C. Btt 	(Phimcist) 

 Gerly Jacob (Phrmecist) 

 
S.N. Klit. (ward Boy) 

 Shenti M0hn (ussing Assistant) 

 Rjk!irniri 	(Staff for sisters Mess) 

 ijit 1ümr min (Lbortory'ech- 
-nici!tn)  

cntd,. 
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Mnju Hldr (Nursing Assistant) 

Chnndra Kishore (Ml1) 

Amer Singh (Sfi Krmchri) 

B.Whn D.s (stewr) 

AmulyMohn Gnswnmi (Nursing Assistant) 

All employees of Ease Hospit!—iII, 

	

C.ILP.F., 	whti-23. 
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'd. 
]N THE CENTRAL ?J)&Th ISTRATIVE TRIBUNAL 

GMAHATI BENCH 

GUAHAT' 

3)a the matter if $ 

O.A. NO. 9 of 1995 

Ai it j<uinar Jaifl and others 

(jppliCafltS) 

—vs- 

tJflOfl Of India and others 

(Respondents) 

hQw c-aUse for and in behalf of the 

reondents. 

Vikram chandra Goel, fl8, DIGP, 

CRPP 3uwahati, •Assarfl, representing for the respondents 

in behalf of Union of ]idia, in the CapaCitY Of DIGP, 

CR?F beg to state as fo1lws 

That the respondents have no crnmentS to 

the statements made in p aragraphS 1 & 2 

of the  applicatiOfl. 

That with regard to the stateBlents made in 

paragraph 3 of the applicaticn the 

epondefltE beg to state that the 
Government 

of India, i4nistry of Hea1t1 and pamilY 

e1fare, Nirman haVan, New e1hi vide 

their letter NO. 28015/60/87-11 dated 

25/1/1988, addreSsed to 
the  Directc)r 

• 	
General of Health ServiCess Nirfflafl Bhavafl 

Contd. ..2 
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New Delhi and the Secretary (Medical) DelhI 

Aninistrat on 1  5 shamnath Marc, Delhi-hO 054 

and copy to various Hospitals of DelhI 

administration has granted Hospital patient 

care allowance to GOUP 'C' and 'D' (Non-

Ministerial) Hospital Employees, including-

drivers of rnbu1anco cars but excluding staff 

nurses @ RS* 80/- and rs. 75/- per month 

respctivelY wef 1/12/1987, to those en!ployees 

working in the Central Government HospItalS 

governed by the Central Government Health 

scheme.an4 Hospitals governed under the Delhi 

AdninstraUon. The claimants (applicants) 

are governed by the rules of cehtral Government 

ervafltS of CPF, under the Ministry of Home 

Affairs. 

	

- . 	 3. 	. That the respondents have no comments to the 

statements made In paragraph 4 of' the 5pplicáUori. 

	

4. 	That with reference. t* paragraph 5 of.the 

	

p 	

ôppllcatIOfls the respondents beg to state that 

the applicants are governed by the Central .  

Government 'ules and . CRP' Rules and not 

govern&;.Under the Central Government Health 

cheifle. Besides, th e applicatiOn is barred 

by limitation as the applicants had not made 

- 	 contd. 	a 
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any, representation in this regard to the Department 

before filing this aPPliCation in the lion 'ble Tribunal 

at GUwahati Bench. - 	 - 

50 	 That the respondents have no comments to 
• 	 the statements made in paragraph 6 (i) of 

the application. 

6, 	That the respondents beg t6 state that the 

• statements made in paragraph 6 (ii) of the 

aPpliCation are matter of records. 

7 e 	That with reference to paragraph 6 (iii) of 

the aplicátion the reondents reiterate the 

Statements made in paragraph 2 of the show-cause, 

.8 0 	That with reference to paragraph 6 (iv) of the 

application the respondents-beg to state that 

the Government of India, Ministry of Health. and 

Family Welfare letter NO. B.11011/j90.sCj(p) 

dated 11/7/90 has been addressed to the Director 

General of Health Services, N±rTflan hawan, 

New Delhi. 10O11. This ordr is meant only 

for the errloyees working in central Government 

Hospital governed by the Central Government 

Health scheme and Central Government Health 

scheme Organisation. The applicants are working 

in QPF Hospitals which comes under Ministry 
p 

of Home Affairs governed by Central Government 

Rules and not by CGHS. 
- 	 • Contd. ..4 
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9. 	That the resporidefltS beg to state, that 

the 8pplicants are not governed by central 

aovt Health scheme orgarliSat ion and hence 

not applicable for the relief of patient 

care Allowance in hospital of CRPF at , 

Guwahati as the MinistrY s order dated 

25/1/88  and 28/2/90 are oril.y for Delhi 

Administratior and CGHS hospitals. 

10. That with reference to.paragraph 6(vi) of 

the appliáatlofl the repondefltS beg to state 

that none of the individuals mentioned in 

this para is presently serving in the Base 

Hopital3 crPF, Guwahati nor they 1a7e been 

paid such allowances earlier while serving in 

this hospital. Hence facts cannot be admitted. 

ii. 	That the respondents .beg to state ihe statements 

• 	
made in para 6(vii) of the application is only 

• 	a sanction order, given by the ease HospitalII 

PP Hyderabad. and It a material on record* 

the sa d S/C NO • J. 11.6/93-2- 	II 

dated 23/11/94 itself, it has been clearly 

emphasised that payment of patient care 

allowance to GrOUP 'C' and 'r' is being made. 

only on givingn undertaking in writing that 

they will refund the amount in full in case 

the Hon'ble court issue orders that they will 

Contd. ...5 
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• not eligible for the patiént care allewance in 

special Leave petition which is pending in the 

$upreme Court. Hence, before any final debis ion 

is arrived at bY the Hontble supreme Court, 

• nothing can be provided. 

That with reference to the statnent made in 

paragraph 6 (viii) of the application the res-

•pondents beg to 5'ate that the application dated 

j6/5/94 stated to hve been addressed to 

respondent No. 3 has not been reôeived in the 

office of the chief Medical Officer, Base 

HOital 3, CRPF, C-uwahati-. purther, the photo-

àepy of application at Annexure-5 has not been 

signed by any applicant which appears to be false. 

• Therefore, the contention of this para is denied. 

That the respondents have no crutents to 

statements made in paragraphs 6(i), 6(x), 

6 (xi), 7 and 8 of the application. 	* 

That with reference to the statements made in 

- paragraph 9 of the application the respondents 

beg to state that applicants have not. exhausted 

the alternative remedies available tO them and 

the application is 1 iabl e to be di ni ssed on 

that score alone as well as on pointof 

limitation. 

contd ....6 

•1 



• 	VERIFICTX 

I,J= Vikram Chandra Coel, ]PS, DICP, 

RPF, Guwahati Assarn do hereby delare that the 

statements made in this ShOw Cause are true to 

my knowledge derived from the records of the case. 

I, sign this verification on this Q3 day 

of ugust, 1995 at Guwahati. 

DepOt. 

fnneatoe GeneT! of Pokes 
Cesfra Reserve Poflce Foro 
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• No. J. ii. 	 .i.i(P/C) 	 tatd, the 	ril 1 96 

'3C) 

E.hr1 •\.i<, Chowdliur'y, 
CC.0 

C7.T, 	u1,ahati, 

ect - 	}C. 'A- 9/95. AJIT RUKWZ JTh & Ora. 

P15:c fifl( 	rjcloceo hr.4th Orer dated 
1 2/3/'6 J51i Ci'il Rule No, .J 4i7/5 fiid by Sri Nikunja 

& Q.is -V- Union of inia & •Ors in a  simi1r matter. 
h ai'oie civil rtJ. ''a dipo. vid& Order dated 12/3/96. 

/ II J ,. hereior, request edto diose the case oLOi9/95 
iSl€:c. b' AjIt 1Kum:r Jam & Ors in the similar wy. lurther, 
it i ru.e.c-ted to submit final lecal bill at in early d:it 
tOr .(:J i.i..trnriflt Of out tard.irci adwnce paid to you. 

Yours fithfully,  

• 	 • 

) 	 • 	

- 	 for dd1 	CC CRITIP 
Cu' h 	. 

/ 
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IN THE GAUHATI HIGH COURT 

(HIGH COURT OF ASS1\H :NAGAL1ND:HEGl 1ALiYA iMANIPUR: TRIPURA: 

MIZORAM & ARUNACHAIi PRADESH) 

CIVIL RULE NO. 1417/95 

Sri Nikunja Dag & Org. 	 .• Petitioners 

The Union of India & Anr. 	 ... Respndents 

P R E S E N T 

THE HON'BL-ri, MR.JUSTICE J.N.SARMA 

For the petitioner: Mr. S.Dutta 	 - 
Mr. K. K. Dey 

For the respondenti. C.G, S.C. 

Date 
	

ORDER 

12.3.96 

This case has been filed by 24 persons, all 

employees of G.C.C.ILP.F. Hospital,al whereby claim that 

the respondents may be directed to pay to them the Hospital 
Patients Care Allowance as per the Government 
instruction dated 25.1.88 ,Annexure-I including the arrear 

allowances, Annexure.-I is quoted below:- 

'Subject :- Grant of Ho3pital patient care allowae to 

group 'C' and 'D' (won -ministerial ) Hospital employees. 

Sir, 

With reference to DGHS No. B 12017/3/137 - NH 

dated 9.4.87 on the subject mentioned above, I am. directed to 

convey the sanction of the President to the grant of 

'Hospital patient care Allowance 'to Group 'C' and ' 

(Non- Ministerial ) employees including Drivers of 

Ambulance core, but. excluding , taff Nurses,at the xlifl• contd/ 
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rate of k., 00/_ ncx and t, 75 /- er month respectively 

with effect from 1.12.87 subJect to the Condition thtt 

no Night Weightg a1idlnce is sanctiofleci by the Central 
Government,wjii he adm A, 	issible to these employees working 
in tile Central Governni 	hospital Ad and hospitals Under 
the Delhi Administration 

The expenditure invlorec1 will be mt out of the 

budget grant of the Concerned hospital during the 

financial year i.e. 19fl7.-08 

This issues with tile RJR concurrance of Minjstr 

of Fjp vjclp their Dy. No, 1167/ PM/fl7 dated 15.1087" 

In this case there was an order on tile 
same  matter by 

the Central Adminjttjve Tribunal,Npw Delhi wherein in 

Pr'agraph -6 the Central Amillistrative. Tribunal Pointed out 

as fo11ow_ 

6. 	
It would he discriminatory if paramedica1 Staff 

C.R.PF 	recepthe henfjt of this 
working in I)hubeneswar hospita)a11owaflced the other similar 

pora- medicial staff working in other hospitals and who have 

filed this CpplicatjO,) are not extended th same 
behefit. 

Accordingly it Would be fit and proper to direct that 

all those applicants in this O.A. who are para-medicial Staff 

should be granted hospital patient care' allowance at the 

appropriate xzqb rate from the feleva n t.date as per Govt. 
of India instructions dated 25.1.1988 and 

28.2.1990 subject 7 

to thecondjtjon9 stated therein. Th15 or(1er should be / 

	

imp lPiIPltc] 
within a period of three months from th 

	date 
of receipt of the Copy of this order.There will be no orders 
as 1- 0 costs." 

cofltd/ 

0 



C, 

To the .n1e effect ther e  

	

 
by 	

w 	
an order Passed 

the Central idministrati 	Tribunal 
, Hydarabd is admited by Shrj 

'(• '7.C ' IOUdhury that there  Ile submi ttp 	 are suc order. d tht he has filed 	
h 

an APpeal before the3upreme 
Court and in tht 

appeal a 
notice heg ben lUed and the matter is now Pen(lingbfo 	
tile Apex Court Shri Dutt 

leernerj Advocate 
for thp Petitioner submits that he is Willing 

order P1pd 
in this case subject to he resu€ of the 

appeal Pering before th0 	
ex Court. Accordingly this writ 

PPIicaiw1 i 	
Showed With thp dirpctjo it wo

u ]- d be fit proper to dhrect 	
that all the applic 	

and 

n5 in th15 Civfl 
ule, who are parrnedjc5l rtaff Should nm

jc x get hospi15j Ptentn Carp ShJ,O.;aflce 	
pr instruction of th? 

Povprnt of India cIa ted 25. i. 	Subject to  the E~ O nd Ei on rnpfl tibfled thprpi Thj5 order 
should h2 .tmplpmelltdd 

within a period of 
3 monj from the date of receipt of 

 

this order. The 
) ionpr 	

m a y obtain th@ Certified copy of this Order 
to produ 	the same 

b rore thp authority to 

	

 
in ter 	 do the needful rn of thi5 order. 

It i5 made 
clear tht the petitioners are 

PSr medicial staff but they are workingin different 
hospjt5js 

	

Thj5 di5pO55 of thi3 writ 	 lic at io n.  

Scl/_ J.P. S5 

Judge 

c 	

- 	
m (ç\)\ 7/ 

- 	

f c 


